
 

Committee oh his life and contribution to the 
Constitution. They approached us and the 
hon. Speaker to film it in the Central Hall of 
Parliament as well as to film a portion of our 
Chamber because Baba Saheb Ambedkar 
had never been a Member of the Lok Sabha. 
He was a Member of the Constituent 
Assembly as well as of the Rajya Sabha. The 
then hon. Chairman, who is the President 
now, asked me to look into this matter. He 
asked me to discuss this matter with them. I 
have taken a decision that for one time only, 
considering the importance of his 
contribution to the Constitu-ion and the 
value of the film which will depict how the 
Constitution was drafted, how it was argued 
at various points of time how every idea was 
put together in the sacred book by which all 
of us take oath, this film can either be taken 
here and the Chamber could be 
photographed, or they could be allowed to 
have a special stage or set only for one time. 
I have allowed it for one time only because 
we never allow any thing for any other 
leader. This is allowed only for one time out 
of our respect for Baba Saheb Ambedkar and 
the Constitution of India. 
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SHRI GURUDAS DAS GUPTA (West 

Bengal): Sir, maybe, for the first* time, I 
find myself in total unanimity with my 
young friend. The position in the country is 
that there are some people who arc more 
than equal. There are people who arc 
enjoying privileges, there arc people who 
arc being patronised because cither they are 
related to or known to, or connected with, 
some important people who are occupying 
important positions in the corridors of 
power. I do not want to go into the details. 
But there is a strong apprehension that a 
person, against whom there are serious 
charges of FERA violation, is sought to be 
protected by people occupying high 
positions in the Government. I am pointing 
out this because it is for the first time that 
such a thing has happened. The House 
should take cognizance of it. For the first 
time, intelligence officers were sent to 
interrogate, search and look into the papers 
of the Enforcement Directorate. One 
department of the Government is being let 
loose against another department of the 
Government. Why is it so? There is a 
strong suspicion to believe that intelligence 
officers were sent to the Enforcement 
Directorate in the beginning of July, 
maybe, on 17th or 19th, to pick up papers 
so that positive proof of violation pending 
against Mr. Jain in a court of law may be 
taken care of. This is a serious charge. This 
is a serious charge because people who 
have been lawyers of Mr. Ashok Jain arc 
now in the Government. 
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This is a very serious charge. Somebody 
who has been holding his brief in a court of 
law may now be protecting him because he 
is now enjoying a special position in the 
corridors of power. Mrs. Natarajan is here, 
my good friend, Mr. Reddy is here fighting 
for honest causes. They should not tail to 
discharge their duties only because they 
have changed their positions in this House. 
Since they are Ministers, they should 
not...(Interruptions)... 

SHRI JOHN F. FERNANDES (GOA): 
Mishraji is here. 

SHRI GURUDAS DAS GUPTA: Of 
course, I agree. I stand corrected. I feel, 
Members, in the Opposition, who have 
been fighting for certain norms and prop-
riety, should not forget their earlier com-
mitments because they are occupying some 
position in the Government now. 

In the case of Ashok Jain, the search that 
was conducted by the Intelligence Bureau 
in the office of the Enforcement 
Directorate is unprecedented. It is unpre-
cedented. If such things are done, the 
investigating officers would lose their 
courage; they would lose their honesty. 

This would only be a signal asking them 
to fall in line with the wishes of their 
masters. If they also fall in line with the 
wishes of their masters at the centre of 
power, there would be nothing which is 
known as propriety; there would be -
nothing which is known as law and order in 
our country. Therefore, I demand... 

THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI): Thank you. 

SHRI GURUDAS DAS GUPTA: 
Therefore, I demand that Mrs. Jayanthi 
Natarajan may kindly take note of it and 
she should assure the House that she would 
convey our deep sense of anguish at the 
way the Ashok Jain's case is being 
handled. 

THE VICE-CHAIRMAN (SHRI AJIT 
P.K. JOGI): Shri Shatrughan Sinha. 
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